1216 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Bhri 8. M. Banerjee (Kanpur): I call
the attention of the Minister of

quest that he may make a statement
thereon:—

“Government’s refusal to raise
dearnesg allowance in respect of
‘Central Government employees in
spite of average rise of ten points
in the cost of living index.”

Sir, you may now give a ruling on
my point of order.

Mr. Bpoaker: Not now.

The Deputy PFPrime Minister and
AMuinister of Finance (8hrl Morarjl
Desal): Sir, I had informed the House
on the 35th of May, 1067 in reply to
Unstarred Question No, 355, that be-
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the evening of 30th May and is under
study. Some more time will be

was given to representative; of the
staff who met the Expenditure Sec-
retary on 5th May that whatever deci-
sions are taken would be given effect
to retrospectively from 1st February,
1967 when the 12-monthly average of
the All-India Working Class Consumer
Price Index number had gone up by
10 points since the last revision in the
rates of Dearness Allowance. A
similar assurance has also been given
on 30th May in the meeting of the
National Council of the Joint Consul.
tative Machinery for Central Govern-
ment employees,

Shri 8. M. Banerjee: Before putting
the question, I want to know, ...

Mr, Speaker: Please put your ques-
tion and get the information to the
extent it comes.

ofy ary fod (<) : AT I ¥
9w faar I fie TR wfwr
T WT AR AMTIEE T o7 Y § av
i ?
Shri §. M. Banerjee: 1 want only
one confirmation whether whatever

haz appeared in the newspaper is cor-
rect or not. .

Mr. Speaker: You put that question.

Shri §. M, Banerjee: Why should I
waste my question on that?

Mr., Speaker: He wants to know
whethey what has appeared in the
papers is vorrect or not.

ot wy fond : @ o I
it ?

Shri Morarjl Desai: I have received



6 yr D. A to

[Shri Morarji Desai)

soon as possible. I have not been,ahle
to supply copies to the memberg cof
the Cabinet, Therefore, it i .jnot
possible for the Cabinet to consig
it. .

ot wy fowd : s Tt A AR
ag® @ fas @ a1 § s wgan g
fir ag S wyi @ el 7 oo Frelt
It AAETEHT Aigw A faer 7

=t srereant amf 0w A iR
Jar qow Ay G Wy a1 &
w1 wp fe fean qamar 7 o oy
W ¥ WA § ag WK AN WY "6W
REASwaR L

Shri 5. M. Banerjee: Sir, my Call
Attention notice had nothing to do
with the Gajendragadkar Commission.
That is a separate question. My Call
Attention notice was about the failure
of the Government to raise 1the dear-
ness gllowance of the Central Govern.
ment employees even after the aver-
age rise of ten points in the cos: of
Nving index. I may add thut when
the recommendation of the Second
Pay Commission was accepted, the late
lamented Prime Minister Nehru said,
“This tantamounts to an award.” That
was accepted the Government.
They are morally commiited—social-
ly, they may not be—to accept that

.

Now, the ten points rise in tne cost
of living index was reached in Febru-
ary, 1967 and ag a result of that,
having nothing to dp with the
Gajendragadkay Commission, 22 lakhs
of Central Government employees
were entitled, genuinely ang legiti-
mately, for an increase in the dearnesg
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month of March orleru or even May,
Will he wait for an all-India agitation?

Shri Morarji Desai: 1 do not know
how much concerned the hon. Merm.
beér js with the moral guestion . ..

Shri Vasudevan Nair (Peermade):
That is your monopoly.

Shei Morarji Desai: That is the
monopoly of the person who puts the
question, not mine. ... (Interruption).

-iShri Nambtar (Tiruchirapalli): Me
feptesents the Central Government
cpaployees.

‘Shri S. M, Banerjee: Mysclf and my
son have moral value.

"Shri ‘Merarji Desai: 1 am accepting
it; 1 am, not rejecting it; 1 have not
said that you do not believe in it.
But the question hag been replied to
that when the Government decides
this, it cannot decide :niess the
Gajendragadkar Commistion which

Chief Ministers of the States that we
will consult them before we decide.
Therefore, this takeg time. We had
to wait for the Commission’s report
and that is why we have waited. But
we have also said that whatever may

Shri B, M. Banerjee: He has not fol-
lowed my question. -
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lowance. 1If there is 5 rise of 10 points
in the cost of living index, they should
revise the dearness allowance.

- D. A to JYAISTHA 12,

Despite our objection to the 10-paint -

formula, we accepted it under the
circumstances, Now Government
wants to wriggle out of it; they want
to shatter the hopes of the Central
Government employees by bringing in
the Gaicndragadkar Commission, This
has nothing to do with Gajendragad-
kar Commission, There iz a 10-pnint
rise in the cost of living index due to
the {ailure of the Government to hold
the price line. I want 3 straight
answer to my question, ’

Mr. Speaker: He has answered that,

with retrospective effect, it will be
given.
Bhri Morarji Desai: 1 am always

Y awerw fiey (o) - oo
wwigw g T § o Ew W
anlt & 1 war wreTT W gET TR
ot fx ax = fowroiw  woEw
TRINAE AR T ?

oft sroveelt vt : R & W
# W vew g A sOeTT WX Qv
woft |

ot swere fog : aoerc & g @
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of the common man has gone up. The-
average man in government employ-
ment cannot have two square mesls a
day and during the third and the last
weeks of the month, he does not have
money for doing his minimum market-
ing. The Government has accepted
the recommendations of the previous
Commission and that ig still in vogue.
Until it ig replaced by any other ac-
ceptable formula, why does the Gov-
ernment not implement the formala
that is now in vogue and allow the-
benefits to the common man in govern-
ment service?

Shri Moraj; Desai: It does not re-
quire any further reply.

Shri Joytirmoy Basu: What iz the
answer, Sir?

Mr, Speaker: He says that he has.
already answered.

Shri Jytirmoy Basu: [ have wasted'
my energy. .

Shri Hem Barua (Mangaldai): Do-
you make provison for members wast-.
ing their energy?

Mr. Speaker: Mr. Pattiam Gopalan.

¥

ki

e
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[Shri P. Gopalan]

meet the extra expenditure, the un-
.foreseen expenditure, that is, the ex-
penditure which iz unforeseen at the
‘time of the preparation of the forecast,
and if s0, whether the pequest of the
Kerala Government for assistance to
them to meet the unforeseen expendi-
ture due to the enhancement of dear-
ness allowance to ity employees has
been complied with by the Central
Government,

Shri Morarji Desai: The reply to
“the last question is in the negative,
namely that this Government will not
give anything towards the disburse-
ment of dearness allowance by the
‘States to their employees. That is
‘what has been made gbundantly clear.

As regards the first part of the
-question, I do not accept that the rise
in prices is due merely to the econo-
mic and fiscal policies of thic Gov-
«ernment.

Shri Ranga (Srikakulam): Mostly.

shri Morarji Desal: There are many
«causes for it.

Shri Ranga: It is mostly due to that.

Shri Morarji Desal: It is not even
“mostly’. I do not accept it. But hon.
"Members can have a different view.
I I do not quarrel with them, why
should they quarre] with my view?
‘We need not accept each other’s view,
and yet we need not quarrel

Shri Nambiar; But he i3 controlling
‘the purse,

JUNE 2, 1967 Central

part of the dearness allowance increase
into compulsory savings? May I knoWw
whether Government have agreed to
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be has said that his question has been
covered,

Bhri Nambiar: There is no we in
asking questions.

oft gy fomdr : st W ¥ T
wauTar wor awrsy ¥ fe wdwrfat
= sigmk war erd ¥ firerar wfgd
w1, fer fe TETEET i #
foitd aff qft @, 3w awr T fad
-t fear o | ww I vy @ e oy
foesht ardrw & faar i ) S e
o T Y f sl A, wie
i 7t w & T AR ey oy
&y, qar A g o

qg 6T W7 B FEE # T v
S o e Y W AT Yy e wTer
™ I WY g 9y Ty, AT O A
Wt RN Em g g
A 9 goere  fwr g wr Sw s
o gz N wfcd o g we &
arw fear sraar ?

it seresit vt A Y

Y Wy formrll : Y G AT A ?
Txw arlw ¥ 371 wfed @ 3w ardw
% ¥ we e Ak we arw § fn
wmT § A AAgd wY JeT A e
il | 36 wWW S WX e W
T § ? e Wt g ik
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the whole report or modify it accord-
ig to their own wish, may we at least
have this much assurance from the
Finance Minister that whatever deci-
sion may be taken in future, which de-
cision will have reztrospective effect
from 1-2-67, at least what the em-
ployees were before 1-2-67
will not be cut down or retrenched?

Shri Morarji Desai; The hon. Mem-
ber seems to be in a wonderland.

ag an assurance? [ may be prepared
to be in & wonderland....

Mr. Speaker: Shri Sondhi

Shri M. L. Sondhli (New Delhi):
In view of the fact that from Febru-
ary prices are admitted to have gone
up by 10 points, since the last revi

follows.

“So I can assure hon. Members
that s0 long as I am here, I need
not bé goaded into taking any
action, If the figures rise to that
particular point, we will take
whatever action is possible and
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Shri Morarji Demai: Government
will do whatever they think reason-
able and come before the House.

Shri M. L. Sondhi: My point is =
basic one because it involves some
reference to the actual conditions of
the market where any benefit Govern-
jnent in their wisdom give is wiped
qut by the very disconcerting beha-
viour of our market forces.

st gew W wgaw (IFT)
el ST AT § T @ w7 Al
oy § T W7 AT FT AF a7 TR
wrw a% 5 few v or e faed
o Awr Fed §

S woilre (Twri-gfa) -
i frag 3§ wit &gt § fx Faely oY
WY T F &% 7w wen
sy JYET ¥ wAWEi €Y ¥ ¥
o af faaar 1w Pt & farey woft
™ a9 ) wgE W g # O A
qT T &gy § ) oy fgm oot A A
a3 Wt e fEm @ F TR
wfaww w1 o1 maTe # X9 °T W@ T
TR A wfanr v g
U% ATF AT 98 TAX § T TRT AUETH
& wiwrfrat w1 agmt wor 24 & e
ag Nk 7eT T g w g w6
Wi @ aen W wfawa A fod
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wrlr gt werrd we ot awg
¥ ward A uww wer qEt # wer
qr ?

ot frw wromw (awfY): sy
ot Wk WEARW : YT AT

g ¥ ek T W at v fer
t & v wE | wrTiiT AT WY oY
oI g1, I ﬁﬂm:g’i:?mi

oft wrocelt Tenf : qelt e 9T

;
;
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ing some ex-gratia payment to these
hard pressed Central Government
employees which may be offset against
the rise in dearness allowance?

8bri Morarji Desai: What stands in
the way is the incorrectness of the
assumptions

PAPFRS LAID ON THE TABLE
Cosr Account Recomps (CycLEs)
Rurzs

The Minister of mdustria}

ment and Affairs  (Shri
P.A.M):lhegtollyontho
Table a copy of the Cost Account Re-
cords (Cycles) Rules, 1967, published in
Notification No. G.S.R. 311 in Gazette
of India dated the 11th March, 1967,
under gub-section (3) of section 642
of the es Act, 1956, [Placed
in Library. See No. LT-496/67].

Rerorts or Sincaren: Coriirrics
ComPaNy & Coan Boarp

The Minister of State in the Minis-

try of Steel, Mines and Metals (Shri
P. C. Sethl): I beg to lay on the
Table: —

(1) (i) A copy of the Annual
Report of the Singarent
Collieries Company
Limted for the year
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(2) A copy of the Annual Report

of the Coal Board, Calcutta
for the year 1064-685. [Placed
&umm. See No. LT-408/

Rrrort ON AccOUNTS oF TEXTILD
CoMMITTE ETC,

The Deputy Minister in the Minks-
try of Commerce (Shri Bhaf Quare-
shi): I beg to lay on the Table:

(1) A copy of the Audit Report
on the Accounts of the Textile
Committee for the year 1985-
66, under sub-section (4i of
section 13 of the Textiles Com-
mittee Act, 1963. ]Placed in
Library. See No. LT-490/6T).

(2) A copy of the Textiles Com-
mitiee (Amendment) Rules,
1967, published in Notification
No. G.S.R. 438 in Gazetie of
India dated the 1st April,
1967, under sub-section (3) of
section 22 of the Textiles
Committee Act, 1963. [Placed
in Library. See No. LT-500/
871.

(3) A copy of Notification No.
S.0. 1722 published in Gazette
of India dated the 15th
May, 1967, under sub-section
(2) of section 1BA of the
Industries (Development and
Regulation) Act, 1951. [Plac-
ed in Library. See No. LT-

501/671.
(4) A copy of the Textiles (Pro-
duction by  Powerlooma)

Control Amendment Order,
1867, published in Notification
No. S.0. 1475 in Gazette of
India dated the 20th April,
1987, under sub-sectijon (6)
of section 3 of the Essential
Commodities Act, 1958, [Plac-
ed in Library. See No. LT-
502/67).

(5) A copy of the Central Siik.
Board (Amendment) Rulea,
1907, published in Notification

No. GSR 740 in Ganette of.
India, dated the 20th May;-
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